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CHHATTISGARH ACT
(No 23 of 2006)

PANDIT SUNDARLAL SHARMA (OPEN) UNIVERSITY CHHATTISGARH

(AMENDMENT) ACT, 2006 <7

" . Ap Acl toamend the Pandit Sundartal Sharma {Open) University Chhattisgarh Aet,
2004 (No. 26 of 2004}, . ' ' .

_ Beil cnacted by the Chhatusgarh Legislatere inthe Fifty-seventh vear of the Repehiic of India,
as follows -— ’

oo - "I'h';sAclmayhccalled1]1:Pa:idilSundnrlalSha_rma{Opcn;Univcr.\'ia_r Chhatiszarh

(Amendiment) Act. 2006
{2) It extends (o the whole State of Chhnuisg}trh.
! - 1 . . 1 .
(3 Tushall come inte force fram the date of its publication ia the OTficial Gazeute.

2. Inthis Act, unless the comexy other wise requires.—

"Principal Act’" means Pand:t Sundarlal Sharmu {Opm] U'memtv Chmluupr‘x Act, ZOH

" (No. 26 0f2004)

3. Insub-section (8)of Section 9 of the Principal Acts for the w urd two the word "Five” slali
b \uhsmulcd '
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Delirg et

(AT 15 9 2019)

ifea R o Wl () et sitrg (d@eiem) st
2019
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CHHATTISGARH ACT
(No. 15 of 2019)

THE PANDIT SUNDARLAL SHARMA (OPEN) UNIVERSITY CHHATTISGARH

(AMENDMENT ) ADHINIYAM, 2019

An Act to further amend the Pandit Sundarlal Sharma (Open) University
Chhattisgarh , Adhiniyam, 2004 (No. 26 of 2004).

Be it enacted by the Chhattisgarh Legislature in the Seventieth Year of the
Republic of India, as follows :-

@)

@
©)

This Act may be called the Pandit Sundarlal Sharma (Open) University
Chhattisgarh (Amendment) Adhiniyam, 2019.

It shall extend to the whole State of Chhattisgarh.

It shall come into force from the date of its publication in the Official Gazette.

In the Pandit Sundarlal Sharma (Open) University Chhattisgarh Adhiniyam, 2004 (No. 26
0f2004), in Section 9, for sub-section (14), the following shall be substituted, namely :-

“(14)

In the event of occurence of any vacancy in the office of the Kulapati by
reason of his death, resignation, leave, illness or otherwise including a
temporary vacancy, the Rector and if no Rector has been appointed or if the
Rector is not available then on recommendation of the State Government, the
Dean of any faculty or the Senior most Professor of the University Teaching
Department or any Officer not below the rank of Special Secretary to the State
Government to be nominated by the Kuladhipati for that purpose shall act as
the Kulapati until the date on which Kulapati is appointed, for filling such
vacancy, under sub-section (7) of Section 9 enters or re-enters, as the case
may be, upon his office:

Provided that the arrangement contemplated in this sub-section shall
not continue for a period of more than six months.”

Short title, extent
and
commencement.

Amendment of
Section 9.

TTeTeh, TR AT NG SR, BTETE SR AR HFUTTE, Ta T e R § Hford qe W - 2019,





